CENTRAL ATHINISTRATIVE TOQIBUNAL
LUCKNO¥ BBHCH

©.C,2; . N0, 27798

In
O0.A. 12/91
Dr, R.S.Asthona Petitioner
versus
Govt.of U,P, and anether Rogspondents,
Shri G.C. Roi Counsol for opplicant
%hri V,C. Vama Counsel for Rospondents,

Hon, Hr,Justice U,C. Srivastava, Y.C.

Hon Mr.X,O0bayyva, Adm. Member,

(By Hon,Mr,Juotice U,C.Srivastava, V.C,)

In thisg opplication;the Tbeasurﬁkofficer has oppnoant
appeared ﬁeroonnlly ang he states:that he haspaid the all
the billsvhich was given to him,Cnbehalf of other respondent:
it has been stated that the order passed dby the Tribunal
has been implemented aﬁd thepaymont has boenmado.*he lezmod
coungsel for the applicant stategs that tiz thero was a
dolay of 5 montho-and 3 daysin payment,ond the applicant
is entitled for further intercst for that period.Tho bill
wvhich has boenproduced before us states that actualp
payrnent was nado inthenonth of July and tho delay caused
duc to onoparty or the other.Itqis boyond the scope of

presont applicantifon er Orifinal application ,Ne centonpt




-

G

-l

io nado out ond accordingly the motlcos are diochargod,
In cace the applicant io aggrioved, he pay raico the matte:

withtho appropriate govermmont. Contempt applicgﬁion is

consigned to record, Zé/

Ada\Iénber ¥ico Chalrmen,

Lucknow: Dated 14,9,.92,



